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Affidavit in Reply to O.A, No.33 of 2023WZ in pursuance of Order dated 4" July, 2023

I, Sunil Marale, Chief Planner, PMRDA i. e Respondent No. 8 dAffidavit in Reply to O.A. No.33 of
2023WZ in compliance of the Order dated 4'“July, 2023 of late on account of visit and verification
report has been received somewhat late. This affidavit is filed only with a limited purpose of
bringing on record true & correct factual position with permission to file an additional affidavit as
and when necessary. | shall not be deemed to admit anything except whatever specifically stated
hereunder:

- 1. |say and submit that the present application is mainly filed on the ground that the R.No.9
"has carried out the construction of a Residential & Commercial Scheme under the name &
style ‘Fusion Towers with the address as M/s Rama Synergy Spaces’ beyond 20,000 square
meters without Consent to Establish & Operate and Environment Clearance and violated
the environmental norms. At the outset, it is submitted that in the present case, the R. No.
2 has granted an Environment Clearance (E.C.) on 02" February, 2019. A copy of the E.C.
dated 02™ February, 2019 is enclosed herewith and marked as an Annexure-‘A.. It is
'specifically stated in the said E.C. dated 02-02-2019 that the validity of EC shall be as per
" EIA Notification, 2006, and amendments by MoEF & CC, Govt. of India, R.No.1 vide
_.-Notification dated 29"™ April, 2015.
After going through it, it provided that the validity of Environment Clearance (E.C.) shall be
Seven Years in case of all projects & activities and in case of Area Development Projects &

_ . Townships (item 8 (b), the Validity Period shall be limited only to such activities as may he

. the responsibility of the applicant as a developer. It means that the period of 7 years is still
continues if development activity is still carried out and if completed and occupation
certificate is grahiéd and possession handed over after completion of project, no further
responsibility may be there unless some violation is observed and proved. However, the R.
No. 1 will be appropriate authority to interpret this particular amendment. A copy of the
EIA Amended Notification dated 29" April, 2015 is enclosed as an Annexure-‘R-1’ to the
original appllcation Therefore, during the validity of E.C. the project construction may
continue provided it comply with all other statutory permissions granted by various
respondents. :

2. The Respondent No. 8 had granted the Revised Development Permission &
Commencement Certificate on 07" October, 2022 subject to certain terms and conditions
more particularly in respect of not to obstruct the natural flow of the river in the area, not
to make unauthorized changes in the surface structure of the place, compliance of safefy
standards & Development Control Regulations, waste management including solid & quuid
waste generatlon[etc True Translated copy of the Commencement Certificate is alreaav
enclosed along with the Marathi-Commencement Certificate issued by the PMRDA to the
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sanctioned vide dated 30" September, 2021 after grant of E.C. Yo/ AN )

3. The R. No.8 has granted Part Completion Certificate after grant of Revis"i"‘a"‘ﬂmmg Ct‘ys )
stated above. A copy of the Part Completion Certificate aﬁetl 18! Octaber, : zQZla'i
enclosed to the original application by the applicant at an R} uré<e’. It spécifié ﬂy

i

F
refers to the EC dated 2™ February, 2019 & Consent to Establ e{’"‘ Au’ﬁiﬁﬁ-’é\
(Page-65)

respect of non-submtssuon of certain documents including non-obtaining o Consent to
Establish & Part Operate and on account of non-submission of those documents, further
refused Consent to Establish later on. | am advised not to deal with those documents of
- the R. Nos.5 & 6 on account of it pertain to them only.
5. The Applicant has made certain allegations in respect of non-compliance of certain
provisions of Water (P. & C. P.) Act,1974 and Environment (P) Act, 1986 read with the EIA
Notification, 2006, for which the R. No. 8 has already made necessary submissions about
valid EC & Conditions imposed in the CC about the Waste Management. The concerned
AN officer of the PMRDA has caused visit & inspection of the site in question on 4/s"
"~ September, 2023 and submitted his visit report in respect of provision of solid waste
management, sewage treatment & disposal arrangement etc., which is self-explanatory
and enclosed herewith & marked as an Annexure-‘R-2". :
Solemnly affirmed on this 5 September, 2023 at PCMC.

For R@ndent No 8
Wunil Marale)

Metropolitan Planner, PMRDA.

VERIFICATION

1,' Sunil Marale, Metropolltan Planner & Authorized Signatory of the Respondent No.! ig
o state that the contents of paragraph 1 to 5 of the above affidavit are true and correct {5
the best of my kriowledge and belief and annexures thereto are true copies of the office
record available‘l'rr my office.

(2/1,/
~N T
(Sunil Marale)

Moint Director, Town Planning
Cum Metropolitan Planner
Pune Metropolitan Region

Development Authority, Pune
BEFO ¥ q))?)b
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Vilthaters S deardh, Fune-35

Noted and Registered
at Serial Number 48 74/2¢29
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 29th April, 2015

. §.0. 1141(E).—In exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
: Environment (Protection) Act, 1986(29 of 1986) read with sub-rule(4) of rule 5 of the

on) Rules, 1986, the Central Gove_mmeflt'hereby makes the following further amendments to the
tification of the Government of India , in the crstwhlle: Ministry of Environment and Forests number S.0. 1533(E),
EZtcd thé 14th September, 2006 afier having dispensed with the requirement of notice under clause(a) of sub-rule(3) of

Clle 5 of thié said rule, in public interest, namely:—
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In the said notification,—

(}) ;f:ggph 9 relating to validity to Environment Clearance (EC) shall be re-numbered as paragraph (i)

(ii) in paragraph (i) as so numbered,-

| .
(a) for, the words “and five years in the case of all other projects and activities”, the words “and seven years in
the case of all other projects and activities” shall be substituted;

(b) for the portion beginning with the words “However, in the case of Area Development projects and Townships™ and

ending \,\'nr.h the worc}s “consult the Expert Appraisal Committee or State Level Expert Appraisal Committee as the case
may be.” The following shall be substituted, namely:-

“(ii) In thlE ‘l:'asc of Area Development projects and Townships [item 8 (b), the validity period shall be limited only to
such activities as may be the responsibility of the applicant as a developer:

|7 '
' brovided that this period of validity may be extended by the regulatory authority concerned by a maximum
period of seven years if an application is made to the regulatory authority by the applicant within the validity period,

togethe'r‘\!Liifh an updated Form I, and Supplementary Form IA, for Construction projects or activities (item 8 of the
) Schedulc)l,

'1

Provided further that the regulatory authority may also consult the Expert Appraisal Committee or State Level
Expert quraisal Committee, as the case may be, for grant of such extension.

(1i1) Wherlexthe application for extension under sub-paragraph (ii) has been filed-

@ 'Within one month after the validity period of EC, such cases shall be referred to concerned Expert Appraisal
Committee (EAC) or State Level Expert Appraisal committee (SEAC) and based on their recommendations, the
’dplay shall be condoned at the level of the Joint Secretary in the Ministry of Environment, Forest and Climate
~ Change or Member Secretary, SEIAA, as the case may be;
b) rhore than one month after the validity period of EC but less than three months after such validity period, then,
tbiased_ on the recommendations of the EAC or the SEAC, the delay shall be condoned with the approval of the
].‘y?[_in_isl:er in charge of Environment Forest and Climate Change or Chairman, as the case may be:

i .
FBrovided that no condonation for delay shall be granted for any application for extension filed 90 days after the
validity period of EC.” '

'L N ‘ [F. No. J-11013/12/2013-1A-11 (I) (part)]

MANOIJ KUMAR SINGH, Jt. Secy.

Note: Thé bri.ncipal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section(ii) vide
noﬁﬁcati'qn‘number S.0. 1533(E), dated the 14th September, 2006 and amended vide S.0.1737(E) dated the 1lth
October, 2007, S.0. 3067(E) dated the 1st December, 2009, S.0. 695(E) dated the 4th April, 2011, S.0.2896(E) dated
the 13th December, 2012 , S.q.674(E) dated the 13th March, 2013, S.0. 2559(E) dated the 22nd August, 2013
S.0. 2731(E) dated the 9th September, 2013, S.0. 562(E) dated the 26th February, 2014 , S.0. 637(E) dated the 28&;
Februar)'.|20 14, S.0. 1599(E) dated the 25th June, 2014, S.0. 2601 (E) dated 7th October, 2014 and S.0. 3252(E) dated
22nd Dec'fr_nber. 2014.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-
and Published by the Controller of Publications, Delhi-110054. eini-110064
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Pune metropolitan Region Development Authority,Pune SEYeELI
e 4mmﬁﬂmmaﬁiﬁﬁmmﬁqﬂﬁmﬁgﬂr{q
9 WeATR 8" floor, New Administration Building, Opp Akurdi Railway Station, Pimpri- ChmchyVad, ‘ ! '
Pune ¥990%%.

Ph No. : 030~ 4% 33 38% / 34§ / 333 / 1. 7. 020- 250 33 344/ 356 / 333
Email:comm(@ pmrda.gov.in

"Site visit & Inspection report on in the matter of original application number 33/2023 wz '
before the national Green Tribunal, western bench, Pune" i o

Subject - Sitevisit & Inspection report on in the matter of original
; application Number 33/2023 WZ before the National Green
: Tribunal, Western bench, Pune.
'Reference :- National Green Tribunal, Western zone Bench, Pune Original
application Number 33/2023 WZ
Mr. Nagesh Vinayak Dhamale
V/s !
Minister of Forest & Climate Change, Govt of Indian & ORS. ~+* |

! UNE

This has in reference with aforementioned Hon'ble NGT case 33/2023 WZ regarding
carrying out construction without obtaining consent to operate & consent to establish &
environment clearance _from the appropriate authority at Gat No. 41/6, Rama synergy
Spaces Fusion Tower, Bhoirwadii. :
According, Today on 4" September, 2023, | Rahul Atmaram Gitte, Town planning ASS|stant,
PMFgDA along with the representative of Rama synergy Spaces, Fusion Tower, Bhonrwédl |
have jointly visited the aforementioned gat no and its surrounding area. During the; t"eld |
inspection following observations was noted.

1. About STP working- STP is in working condmon but parameters of effulent commg ‘
out from the STP need to be checked.
2. At the time of part OC, OWC was installed at the site but today while site visit due to :
maintaince of machine OWC was not in working condition.
3. As per dated 07/10/2022 revised commencement certificate condition No.22, requtred
tree plantation done by Rama synergy Spaces Developer. ‘

S ArEA 5 :

4. Solar water system |s in the working condition at site.

B W& b
oo % a2
| | Rahdl Atqeram Gitte, ol

Town planning Assistant,
PMRDA
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